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RA 74/2016 in OA 2652/2014

ORDER
By V. Ajay Kumar, Member (J):

This Review Application has been filed against this

Tribunal’s Order dated 08.02.2016 passed by us in
0.A.N0.2652/2014.
2. We have heard the learned counsel for the applicant
and also after perusal of the contents of the Review
Application, we are of the clear opinion that this is an
attempt to re-argue the matter and the applicant has
failed to point out any error apparent on the face of the
record or any ground on which the Review Application
may be admitted in the light of the Judgements of the
Hon’ble Apex Court in State of West Bengal & Others
v. Kamal Sengupta & Another, (2008) 8 SCC 612
and of a recent Judgement in Kamlesh Verma v.
Mayawati & Others, (2013) 8 SCC 320.

3. In view of the aforesaid case law, we are of the
opinion that this Review Application is not maintainable

and is accordingly dismissed without costs.

(Shekhar Agarwal) (V. Ajay Kumar)
Member (A) Member (J)
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